IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDERAB RO
*%R

HYDERABAD BERCH

0.A.1265/95., : Dt. of Decision ¢

25=

10=95.

P.S. Hari Shankar
Us

1. The Chisf General Managar,
Telecommunicstions, AP Circle,
Dept. ¢f Telecammunications,
Govt. of Indis, Hydsrabad.

2. The District Telecom Enginser,
Karimnagar District,
Dept. of Telescommunications,
Govt. of India,
Dist : Karimnagar (A.D).

3, Tha Sub-Divisional Officer (T),
Dept, of Telecommunicatisns,
Karimnagsr (AB).

.o Applicant.

.» Respondents,

Counsel for the Applicant . : Mr., P. Navemen Rao

Counsel for ths Respondents:: Mr. NTV.Raghaua Raddy,

Addli.

_ CORAM:
THE HON'BLE SHRI JWTICE V. N ELADORI RAQ
THE HON'BLE SHRI R. RANGARAJAN : MEMBER

CG SC.

: VICE CHAIRMAN
( ADMN . )
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department and hence his services is better utilised by the

‘to freshers from open markat.” In the result, the fbllouing

0A 1265/95, : 0t, of Order:25-10-95,

(Order passed by Hon'ble { sbrizR.Rangayajan, Member (R} )
* #* *

The applicant hersin was sngaged as a Casual Mazdoor

on 1=11-80 under the control of Raspuﬁdant No.3. He vas
MMWWMW .
conttinued as such till May, 19831\ The details of his en-

gagements are given at Annexure A=IIl.

‘ is
2,  The present application;/ filed for a direction to the

Respondents to re~engage him as Casual fiazdoor on fustar Rol
basis and to continue him in service with all consequential

benafits,

A

Je As ssen from the affidavit, he ha{ been dis=-continued
M . '
from May, 19831\and-henca it will not be possible to condons

the delay of over one year. However, as he worked in the

department, he had gained experience in the work of the
department by re-asngaging him if there is work in @ sference

direction is given. The g plicant should be re-engaged as

C“""“'(‘ tvhtae

aLNazdoar, if there is work, in the same circle, from uwkicihr
he was retranched sarlier in preference to freshers. If in

pursuance of this order he i {8 going to be re-engaged, none

who is already in ssarvice shall be retrenched.

N
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itself. N@ order as to-costsﬂ4/

(R .RANGARAJAN) (V.NEELADRI RAD)
Member (A) Vice=-Chairman
7 ‘ Dated:25th October, 1995, ﬁlbﬂ’z;\.”'l}
Dictated in Opsn Court. Deputy Registrar(
avi/
To

2, The District Telecom Engineer, Karimnagar Dist,

&ﬁv& j /é\“\qg

« 3

The 0.A. is ordered accordingly at the admissicn stage

M A

1..The Chief General Manager, Telecommunications,
A.P.,Circle, Dept.of Telecommunications,
Govt.of India, Hyderabad. -

Dept.of Telecommunicaticns, Govt.of India,
Karimnagar Diste. A.P.

3, The Sub Divisional Officer(T) Dept.of Telecommunicatiors ,
Karimnagar, A+Pe.

4, One copy to Mr.P.Naveen Rao, Advocate, CAT,.Hyd.
5,0ne copy to Mr,N.,V.Raghava Reddy, Add] .CGSC.CAT Hyd.
6. One copy to Libaary, CAT,.Hyd,

7. One spare copy.
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' TYPED BY . CHECI®IL BY
COMPARED BY - APPROVED Y

IN THE' CENTRAL ADMINISTRATIVE TRIEUI AL
HYDERABAD BENCH AT HYLERABAD

THE HON'BLE MR,JUSTICE V,.uE
' VICE Cin

AND

L

THE HON'BLE MR.R.RANGARAJAN M(&)

DATED: 25 - {(4-1995

OFDER/JULGMENT - '

Issued}™

MeAo/Roiia/CenNO.
T m
0.A00. 1326 g,/]c(g“
T.A-No, o (W.p.No. )

Admittdd and Interim directions

Allowe .

Disposed of with directions.

Dismigsed.

Dismigssed as withdrawn.






